A

| o
“~ 4 FORM NO. 4 |
( See Rule 42) \
In The Central Administrative Tribunal
GUWAHATI BENCH : GUWAHATI
. ORDER SHEET |
~ APPLICATION NO. 6B RA!92  oF199 3
“ Applicants) AIA A Ssown MES @wployes Monion, Jorhad BRameh S
.xr% <
<, Respondent(s) \) Wow o Sedoe & o=
. kel Mo M chamd s
Advocate for Applicant(s) o « i, Dogt pr
Mg, o ooread,
. Advocate for Respondent(s) M H' n Q\\@Mox?\%)
Notes of‘ the Registry Date Order of the Tribunal

v appliCation & 1
g but not in e
ongapaton Uelitic: o

od [ not Lled. O
ot RS, 50/ depo e
> de TPO/BD o, X632 5/9
- @ated DS - R L=

Qe Bagistrar ()
D R gudlsits & Copiay

, dees v
@ /\I.Lc-e.ssw\g,{\(w*ﬁ"\ Copd, |
((Morc,a/Zow\ S\ holsy beun |

ARpo o tec),

A A9

g Rap e
MG

17 .9.98

o

This application has been filed
against the;plan for closure of the
'estéblishmegt under MES. Heard Mr A
?Dasgupta,legrned counsel appearing on
behalf of the applicants Union and Mr
A.K.Choudhury, learned addl.c.G.S.C for
the respondents.Nr Dasgupta apprehends
that any type of action might be taken
%y the authorities aftérrthe closure of
:he‘estqblishment. Mr A.K.Choudhury on
the other hand opposes the admission on
the ground that the application is pre-
ature because the authority is yet to

~ake any decisicniin the matter. He also
ubmits that the decision that may be
taken by the authcrity may be beneficial
lto the applicants also. In that case
there may not be any necessity of the
applicants to approach this Tribunal.

Realising the position Mr Dasgupta prays
“for withdrawal of this application with
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- |17.9.98 ,liberty to file fresh appllcaticlm as and
' 9 |when necessity arises. Prayér for with-
drawal is granted with libert to file
o & S o] .| fresh application if necessity ar:.ses.
Applicatlon is dismissed on withdrawal.
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